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TEXTILES COMMITT
MENT) BILL
THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
I beg to move:*
‘ “That the Bill to amend the Tex-
tiles Committee Act, 1968, be taken
into consideration”.

(AMEND-

The- Textiles Commiftee was con-
stituted on 22nd August, 1964 as a
successor to the Cotton Textiles Fund
Committee under s. 3 of the Textiles
Committee Act, 1963. The functions
of this Committee are to ° establish
standard specifications for texiles and
affix suitable marks on such standar-
dised varieties of textiles, and under-
take inspection of textiles and textile
machinery including pre-shipment
inspection of goods meant for export.
Towards this end, the Textiles Com-
mittee sets up test houses and under-
takes scientific, technological and
economic investigations into various
facets of the textile industry. The
Committee has done useful work in
the field of market research and has
taken steos for the establishment of a
central laboratory at Bombay along
with test houses at some of its re-
gional centres at Calcutta, Coimba-
tore, Delhi and Madras.

The objects of the proposed amend-
ment are the following: (a) The
activities of the Committee are pre-
sently financed by levy of a fees at
rates fixted by Government on the
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total production of cotton cloth,
collulosic and non-collulosiz filament

yarn, woollen yarn and textile machi-
nery. The Committee also charges
pre-shipment inspection fees on cot-
ton yarn and natural silk yarn and
fabrics meant for export. With the
mereasing volume of items to be
standardised and inspected, the opera-
tions of the Committee have grown
substantially -but there hag been no
commensurate growth in the availa-
bility of financial resources at the
Committee’s disposal. In the Amend-
ment Bill, it is proposed to levy a cess
on. total production of textiles and
textile machinery in the country at
rates not exceeding one per cent ad
valorem. The rate of one per cent ad
valorem will constitute the ceiling with
in which the Government may fix the
operative rate from time to time in ac-
cordance with the needs of the Com-
mittee. Collections effected by the
Committee would be credited to the
Consolidated Fund of India and
appropriations made according to the
Committee’s requirements with Par-
liament’s approval under the budget-
ary procedure.

(®) The Act is not preséntly appli-
cable to the State ¢f Jammu and
Kashmir. It is the intention of the
pronosed amendment that the appli-
cation of the Act should be extended
to Jammu and Kashmir State as well.

(c) Ovovportunity has been taken in
the revised Act to rationalise the de-
finition of ‘textiles’. As previously
defined in the Act, ‘textiles’ do not
include garments and other made-ups
and man-made fibres. The word
‘textiles’ has, therefore. heen redefin-
ed in the Amendment Bill now before
the Honce to make it more com-
prehensive.

There are other minor and con-
sequential changes which have also
been effected in the Act.

I move.

* Moved with the recommendation of the President.
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MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to amend the Tex-
tiles Committee Act, 1963, be taken
into consideration”.

:SHRI BIREN DUTTA (Tripura
West): This amendment Bill, as
Prof. Chattopadhyaya has just mow
mentioned, has only one intention, to

augment the funds of the Textiles
Committee. But I want to know
from the Government what was

actually done. So far as our know-
ledge goes, the Committee could not
check the export of bad materials
oufside India. Take, for instance,
hosiery goods, for the supply of which
material ther¢ wag a great demand
in :Bangladesh after the liberation
war. India provided this material,
but in fact, what has happened is, due
te this bad supply of the textile mate-
nials in Bangladesh, 90 per cent of
the people who had good - friendly
feelings towards India turned against
us. Mr. Chattopadhyaya himself. If
knows it because he belongs to that
area. The people are coming here
fromi that side and tellmg us what
stuff has been supplied and who looks
after these things. After the great
liberation war, the feelings of the
‘Bangladesh peovle which were in fav-
our of India, have been marred by
these things. But yet there is a
Committee!

So far as my undcrstanding goes,
the performance of the Committee in
respect of specification and sending
the materials outside sometimes
causes embarrassment to the Govern-
ment as well as to the business com-
munity. If with all these defects, the
Bill onlv seeks to augment the fund
of the Committee and. to strengthen
thoce fellows who are at precent
operating very shamelessly and indis-
criminately, this will do more harm
than good.

About recruitment and training,
etc.,, so far as my understanding goes,
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vested interests come into play.
Those people who are trained have
formed a cligue and they are maintain-
ing a chain with the business com-
munity and they are not helping at
al] for the purpose of standardisation
of our materials which will fetch a
good and standard name all over the
world. As it is, there is no Indian
standard known to any other country
whatsoever. This aspect should also
be looked into before only streng-
thening the monetary side of the or-
ganisation, the whole administration
of this Committee should be gone into.

With these few words, I think this
Bill is not to be opposed.

.-SHRI S. R.. DAMANI . (Sholapur):
Mr. Deputy-Speaker, Sir,: I rise to
support this.Bill. - ‘As the hon. Minis=
ter has rightly said, the .aim of the
Bill is to control the quality of the
produets of the textile indusiry and
also have quality control:on the plant
and. machinery manufactared in the
country for' the . textile industry.
Therefore, the action taken by the
Government in this regard is a very
important one.

The textile industry is one of the
major industries in the country. It
not merely includes the cotton textile
industry; it includes nylon, rayon
yarn, filament yarn, man-made fibres
and wool and silk also.

AN HON. MEMBER: Ready-made
garments.

SHRI S. R. DAMANI: Ready- made
garments are from cotton and other
cloth. The basic thing is that the de-
finition has been extended to include
all these items. At present, 85 per
cent of the plant and machinery . for
the manufacture of cotton textiles;
silk, wool and, to some extent, rayon
and nylon, .is being manufactured in
the country. The total production of
cotton cloth is 4,000 million metres,
and the export of the industry is more
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than Rs. 175 crores per annum. The
machinery manufacturing industry
has met not only the demands of the
country but is also exporting to many
countries, including such countries as
West Germany. As such it is essen-
tial that there should be strict quality
control on them. Many exporting
countries earn a good name only be-
cause of quality; if quality is good,
people buy those goods. Similarly
our country also should come to have
a good reputation in respect of plant
and machinery manufactured here.
In this connection, first I should like
to talk about the progress made in the
last two decades in plant and machi-
nery manufacture. Some units of this
industry have run into idle capacity;
they are not getting the required raw
material and are not able to run to
full capacity. As a result they are
not able to meet either the demands
of the home market or increase their
exports. So the first thing is to supply
the right type of raw material to
those units so that they could run
them to full capacity and also pro-
duce quality goods. Government
should make it compulsory for the
engineering units who manufacture
plant and machinery to have their
own laboratories to test their products.
The buyer should also know what
quality raw material had been used in
producing these machines. In many
cases they use cheap material. So the
manufacturers should give the spe-
cificationgs of the raw materials used
and other details which are required.
According to my experience, the Go-
vernment laboratories are not
equipped with up-to-date equipment
for testing. The amount collected
should be used to equip Government
laboratories with up-to-date equip-
ment so that they could carry out
tests properly. While introducing the
Bill the hon. Minister said that five
big cities have got laboratories. He
should open more laboratories in other
towns wherever there are powerlooms
or small textile units are situated, so
that their products could be tested

~75
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properly at that place. If they are

confined to these flve big cities, what
happens? Units in small towns have
to wait for months before the inspec-
tor comes to inspect and takes sam-
ples. It takes a long time. Therefore,
in the small towns also where there
are small units and a number of
powerlooms, the Ministry should
eslablish well-equipped laboratories.

There is great scope for further ex-
pansion of the industry. The indus-
try is not in a position to meet the
requirements of export and home
market. Therefore, the production of
plant and machinery should be in-
creased to meet these requirements.

The mills also should be asked to
maintain well-equipped laboratories,
so that they can test their products.
At present we are providing for test-
ing and inspection only for export. 1
suggest that for the supplies being
made for the home market also, there
should be compulsory testing so that
people get durable quantity cloth.

I disagree with the minister on one
point, i.e. power to impose a cess at
1 per cent ad valorem. This is too
much. Government is already collect-
ing more than Rs. 400 to 500 crores by
way of excise duty, import duty etc.
For spending a few lakhs of rupees on
quality control, why should there be
this 1 per cent cess? After all the
cost is not going to be very high.
This burden will again be passed on
to the consumers and I do not want
that. The cost is so little and they
can meet it out of the huge amount
they are collecting by way of excise
duty, import duty, etc. The figures
have been given in the Financial
Memorandum and I do not want te
repeat them. I only request the mini-
ster to see that there is no extra
burden on the consumer because of
this 1 per cent ad valorem cess.

DR. RANEN SEN (Barasat): Sir,
this Bill has a very limited scope.
It deals with quality control and
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eess. But some of us are expecting
another type of Bill nationalising the
textile indutry, inview of the fact,
that textile goods are not available
today in the country and whatever is
available for internal consumption is
highly priced. I know that some
sick textile mills have been taken
over by the National Textile Corpo-
ration, but the people were demand-
ing the taking over of the entire
#extile industry by the Government.
This is a pressing demand and this
step would have been done away
with the necessity of bringing this
Bill whose main function is quality
control and imposing a cess. Since
unfortunately the Minister has not
chosen to bring forward such a Bill,
I have to limit myself within the
four corners of the provisions of
this Bill.

India js exporting a large amount
of textile goods and even textile
machinery of very good quality to
various countries so much so that there
are industrial houses in India which
have built their empires outside
India, in South East Asia, Africa
and the middle East, sometime in
collaboration with private indivi-
duals and sometimes in collabora-
tion with those Governments. For
instance Birlas have got a very big
mill in Ethiopia. It is very neces-

sary that there must be proper
check and inspection of the textile
machinery and textile goods so that
the good name which India earned

by producing quality products would
not be sullied by any person Or
group of persons or companies.

Shri Biren Dutta referred to our
trade with Bangladesh last year. I
want to underline the fact that this
has very big political repercussions.
It must be within the knowledge of
Prof. Chattopadhyaya because last
year he had been to Dacca to con-
clude a trade agreement with
Bangladesh. Last year the_ officials
of the STC, in collusion with some
officials and businessmen in Bengla-
desh, exported some worthless type
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of goods which is Bangladesh they
called mosquito nets. Who suffered?
India suffered the fund of goodwill
whieh it had built in Bengladesh by
hard work.

Today the socialist world is one of
the big markets for textile goods. I
have seen in many socialist countries
the shirts and other textile goods
manufactured in India being sold in
the market, A few years back there
were complaints even from socialist
countries that rotten things were
being sent to them. I do not know
whether the Ministry which is direct-
ly responsible for the export of
cotton textiles has gone into these com-
plaints emanating from Bangladesh
and the socialist countries, whether:
any inquiry has been instituted and
if so, with what results.

.Coming to raw cotton I would say
that there should be a common pool
as in the case of coal or steel so that.
the cotton prices will be uniform
throughout the oountry. This has
been the demand of the eastern States
of Bengal, Bihar and Orissa for long
time in view of the stiff competition
from Maharashtra and Gujarat.
While we have nothing against those
States, there should be fair competi-
tion. Now what happens is that the-
cotton textile industry in those parts
are getting raw cotton at reasonable-
prices whereas we in the eastern
part of India have to pay very bigh
prices. I think, UP. is also getting
at a higher price because there is
no pooling system. (Interruption)
My hon. friend, Shri P. M. Mehta,
says that the Cotton Corporation of
India is not functioning properly.
But I am not aware of that thing.
He says that. I am only quoting
him.

I take this opportunity of bringing
to the notice of Dr. Chattopadhyaya
who comes from the eastern part of
India and who knows that the
Legislative Assembly of West Bengal,
the Congress party of West Bengal,
the Industry Minister of West Bengal
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along with the Ministers of Bihar
and Orissa had made this demand to

the Central Government, to his
Ministry. .. ..

SHRI N. SREEKANTAN NAIR
(Quilon): On a point of order, Sir.

-Can parochial considerations be rais-
ed in the House?

DR. RANEN SEN: India is very

big. There are four parts, south,
west, east and north. I am not
.speaking of West Bengal alone. I

am quite conscioug of that fact.

This is another point that I wanted
to bring to the notice of the hon.
Minister—it is known to him—that
this is exercising the mind of the

people of certain areas of the
country.

Another important point that 1
want to raise is this. In clause 5 of
the amending Bill, “textiles” and
“packing materials” have been
mentioned. The term “textiles”
has been explained earlier. There

is no difficulty to understand what is
ment by “textiles”. Here, it is
:gtated:

“packing materials used in the
packing of textile machinery, for
the purposes of export and for
internal consumption and affix
suitable markets, etc. etc.”

I want to understand that.

Since Mr. Damani has raised a
question about the price rise, it has
been our common experience in the
country that even a little bit of in-
crores in taxation, even ore pie in-
creace in taxation, provokes an em-
ployer or an industrialist to take an
opportunity of that one pie.increase
and raise the price by the rupee, if
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not more. So, when the cess is levi-
ed, what will be the position of tex-
tile goods? The term “textiles”
means: ’ '

280

“any fabric or cloth or yarn or
garment or any other article made
wholly or in part of—

(i) cotton; or

(ii) wool; or

(iii) silk; or

(iv) artificial silk or other fibre,
and includes ‘fibre’;” )

This is very pertinent question

which arose in my mind when 1 was
going through this amending Bill.

It is known that in the export
market, if the price is raised, we will

face stiff competition from many
other countries. 'China has also
become a competitor. Praviously,
Japan was a competitor. Now, about

the EE.C., there is a sort of closed
shop and we cannot understand from
the newsparer reports as to what
Dr. Chattopadhyaya has done by
meeting the EE.C. leaders and all
that. Besides Japan in the eastern
part of the world, China has also
become a competitor. Therefore,
the price of textile goods exported
outside must be competitive. One
can understand that. I can realise
that. The price will'be competitive
and it will be lower. But what about
the price of cloth, of textile goods of
garments for internal consumption?
Outside .market is big. But a market
of 560 million people is a bigger
market. The people here are suffer-
ing due to high prices of all essential
commodities. Textile goods are an
essential commodity. Therefore, this
point has to be answered by the hort.
Minister. As I said earlier, the in-
dustrialists take every onportunity to
raise the price of any commodity that
they produce. This is a very im™or~
tant point to which I want an answer
from the hon. Mnister. ’
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Lastly, in this amending Bill, there
is section 5E where the Centrel Go-
vernment has been given some pow-
ers to exempt such variety of textiles
or such textile machinery as may be
specified in the notification from the
whole or any part of the duty of ex-
cise leviable under section 5A. I do
not know why Government, in all
Bills, take the power to exempt cer-
tain things. It seemg a little incon-
gruous.

Therefore, all these points have to
be explained. As I have said earlier,
there are no objectionable clauses
because the idea is very limited, the
object is very limited. Therefore,
withy these words, I would request

the hon. Minister to explain these
‘things.
ot vy femdy  (aiwT) o SUTERE

YT, & SuTeT @wg A AT =rEar
g1 o wET ¥ Aauy . ¥ g
wree 7Y far fe oF gfama & Y
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T & Fmd fafres aga &
WA Srear g 5 gw faw w1 awas
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2087 L.S.—10

NOVEMBER 13, 1978 Textiles Committee 286

(4mdt.) Bill

fear o & fr 7w W e d e
AR @t § 40 w1 et 5k 36 77
AL BT T 40 7 fora)
WX 36 %7 T | w®ed amwr 40
T X A% 1 36 & a3, A gy
F waww § 6 T THR 0F aw ay
FIE FT @ 10 SRew sarar 7
A 10 TEE ga A MY 7
TR 7519 gafg ag o & a1
fafreee aew &7 a1 & sy
¢ e fewmdve 99 o amed
F A FEAT 1 gER dE weE)
§ 9% T FTaAW G fF A9 R
Tgar

15 hrs.
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oW G FR FT AT aF gY T F
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AR fiar feg Few w
WA 1972 ¥ 9T #3, ée 234, 5
92 FT 177.9 g mar | frey #3
W W A, agar mr ww
FTeT &7 T 234.5 91 FWE T
153.9 fbmy 9@ F1ew 1 Séw w2
FL 177.9 THT FY 5T WIT T2¥ 3
M 9F FT 161.3  F W )
n’rtm:rmrmaf‘:rttgrgu ¥
SEL I R S e ——
g1 IR AT AT FgT 7 § i s 7y
F1ET FT 919 A @1 § AR 798 77 w7
% g1 § Preg wvd o A wam
@ FT ORI swfuw F gu ot o
W 9 R mERdm aw a
IV T IXF TR U & WifH I 7Y
W T g g@ F ww
1970 ¥ 7R & 162. 29T, 1971
¥ 203.28 ™ AR 1972 ¥ 5w
206.2 8 T | SHEQ, 1973 ¥
W= 208.5 Fr W1 AN gEE
¥ agl o 5 gw g oiferiie &
AT ERAT Ig GATHT $3Q § B sqmardy
AT E FW § T A A G
%, afew drmerw  Ffec ¥ o
AW A Saewrd @6 ¢ f
QAT T stewE QAT g 1 W
W F qATET St fararor g ¢ 9
Wt zFEIEA FMER A SR
¥ gt 1 fRoag @ mee
®HD 7 Fuq afmar fafrees
qEE A T ARAT § FF a8 1@ A
w fEr G
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R el ¥ Fgr adq Wie AW
FTE § 1 s¥ N A w9 TS W
FET ogEdr ¥ 1 1972 AT WY
TAGUEE fapell §, vaE, AEATER
FAR 7, A fF wsqac aF FEw
¥ & IT W oW W@ 9@ A
qan f&  feaar feumasaz &
R FT A A qOAT FAT § dE
1972 FY FA3Mz F weax 9w faqr
T OF ) FT F AQEAT F 9T, WX
¥ g 9= o1 FT A fRAr dwsT
foire gy s smar g st qwqE faar
AT | A IEFIST ATOTCH AT §
fagr g § s F IR 10 WX
g fFadt g 10 a8 T F
femra & «ra@) TS srSrT F WY Y o
WA "EHY g AIQT A FAT ST
o &2eE FE F Iq1T FW &, AT
TFoNE ®{0, TG AT AT
¥ glmr &, AfFT s Wrar @Y
gaaar & 5 ag fee # w1 Fugr
2, foar O &1 § A fradT %
HT FIIT

Zqgeree fawm faaar faedasi—
Hz Far § 7@ &1 w18 fgama w0
qY FAGT § W Wy a@gEm § )
1960 ¥ ARTYF TFGTET TARATIN
A A o, fog & oy ofr
o ¥, AT S A oqA  qemar
T AT |
MR. DEPUTY-SPEAKER: These

are important points but I think you
.are going a little too far afield.
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it w fegwf ot : & s
e § fr zwwerew faw v oF 49—
FTE S qFw F@ F ey aw
TIH AT W qF Y WMAE, S
F " ARy, a6 g AR 9,
Affr AN Feaw T TUIAT FS
¥ fEw e favaq & sifecd
TR AF F A & gwar | AfFT sw
A9 & FaL A qEw WY faar
T | T ATE HY ST FAE T 2
Iqmagw SAW W AEAw QA
St Ay wm & fov F @y =
FABAT THGT TATAT WIGT & | WE
IS @38 a &1 &R 9@
F & fa¥ o AT sATar
srar & 0 & e oY ¥ fadew
Fem & zawasw F A # W9
70 Jar AfsA, § s 5 fE=
T ¥ fagdqwde gar § | wra W
oF dar @y faar Sewww a@ar
a1 @war g1 A qr@ w9q &, UF
THC AW AATT & 5@ FY QR
65 § WR W 4 qrg w@T@r 2
Se #r gefeadt 82 § ) fow &
I IF W RN § T FT CH-
foreY g savar é * 11 P

MR. DEPUTY-SPEAKER: That is
a fair offer which the Minister must,
I think, accept. There should be
another occasion for a wider discus-
sion like this.

st wm fag Wi =t : faw &
FqITF N F7 § WA gHwdEr
aga FW &1 S A SEEErd W
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SHRI DHAMANKAR (Bhiwandi):
I rise to support this Bill but while
doing so, I would point out certain
discrepancies in it. A cess is proposed
to be levied on textile machinery as
well as on textile yarn and cloth and
fibre. But the textile machinery manu-
facturers have adopted new methods
to circumvent this. The factory which
has been registered as a textile
machinery manufacturing company
ceases to manufacture textile machi-
nery. Instead various other facto-
ries are set up where different parts
are manufactured and assembled in
a third factory. This way tax is
avoided all the while.

Not only that. Even in regard to
cloth and yarn, all these tactics are
adopted. When control was imposed
on yarn, when 60 counts yarn was to
be sold in the bazar at a certain rate
fixed by the Commerce Ministry, the
millowners adopted a new tactic,
namely to produce 56, 58 and other
counts and evade the limitation im-
posed by Government and make huge
profits.

It is all right that Government has
decided to give training to the staff
for standardisation and quality control
But that is not enough., What has to
be seen is whether it is implemented
or not. Even now when the Textile
Committee is there and the staff are
there, 2 large number of bales of cloth
are rejected in foreign countries be-
cause they are sub-standard. This
happens because there is collusion
between the mill managements and
the inspecting staff kept there for
inspection of cloth.

Now they say that they will levy
this cens and spend the amount on
giving training to the staff. Along
with tihis, training will also be given
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to other persons but some fees will be
charged from them. I fail to under-
stand why fees should be charged for
this training because these people
are going to augment your staff, be-
cause when you have this Bill passed
and the Act comes into force, you
will need staff for the inspection
work. If you allow these people to
get the training along with the staff,
I think that will help the Ministry.
Along with the machinery and cloth
and yarn, standardisation will have-
to be strictly enforced. Otherwise, in
spite of the Textiles Committee
(Amendment) Bill, which has come
rather late—because it is now 10 years
since 1984—nothing much could be
expected, because, so many varieties
of cloth have come into vogue and
there have been so many changes and
the mill magnates manoeuvre to see
that different types of cloth are manu-
factured and sold at a very high
price without bringing any duty to the
Textiles Committee.
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I think when this Bill becomes an
Act, the Minister will take proper:
steps to implement the provisions
honestly, and in spite of the training
given to the staff, only if they work
sincerely, revenue will come to the
exchequer. Otherwise, it will go to-
the pockets of the staff of the de-
partment concerned.

With these few words and sugges-
tions, I support the Bill.

WMo iAW qrvRy (WEEIT):
#d wgEm ¥ Fraos  gfea &
d9 F IO AT AT FAT F
ar gz fagas & T A FT
yearg frar 21 W AT W F
$zq #) g9 98 qw@ e § wWilewa
FLOFT §1 W A I AT AT
wTEr FAT SEg A FAT T T
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SIF wgr afg gER g7 AT FE-
qrsr § FAar & A was faww
fear Sm @ " @ FAe WA
FT FILT T THTFT v & o
T A FOA I @ § v wfF-
wa ¥ T AT v ug Ag AT 8
f& =@ Az @ W9T AT
¥ 39T FG | I9F qAmEr S
FAAY AR FFOAEE TTAT CF AT
WY F T £ | IF WUR T
T &3 FAr e uF  gfgwa @
T AT UF FAT a°aT § | FT THW
¥ FA e 7T A FAT F7 AT S
RIIT T AW qEq IO @ & fow
&Y frdt o g ¥ I A Fer o
TR T 1 §F F AW 9 g v
drar T

war wgem ¥ Ay g fE oA
¥ F faeae 1 gfee @, F &%
= zgafes ¥ AW AT g FAA
TP AY qAl F ARL AT T GA
¥ Fw skl ¥ amw 4w
qmH W WwRE I ofew ww aw
FT w97 a3 & & fv 5w
F S SuF FF A AT AT IR A
et 4T, fo| T H SR F1E FE
=gl gr, 3981 F WY Sv | 747 fFar
BT =1 a5 3T F FET FT9 W AT
waer g ar fadwi w1 fagfa Y e
w97 & v AMEQ g FE A
gzeat ¥ W fam ww Ry §
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T AR F 1 ogwt 7wt ¥ oY w9er
I T SEF ar ¥ 5t fuwrag
ST gL AT IAFT AT Aeqe g |
AR 72 ST 2y o wwd
g f& o fm 2 & e P
fm&%nﬁamargmgﬁﬁfmmvﬁ
¥ AR W FE A AT ¥ oA
TR fem, T @l gewr S
T a1, | FNAX ST FT ST STEY
T A AR T Y A g7 g w5
THI FIST AT F T, Wiw ¥
AAAT A SHET FET GO 47 @y’
afg sasr w5 T g1 ar
SER QFA A1 | & wwar §
HdY WERT AN gAY ¥ T wee
37 I fr fow s ¥ w99 &
HIA FA FT T OFAT | Fwiay
AT W A AT ITW T TETEIT
faar o #9er fao w7 EGAR IR
F Je@ 7 fear faeg # aamar
qMRAT § R ag Fusr e ey g3
g, wfaaT Ay & oy A ¥
FAM TAATE argEd F B9Y &, amrae
AW AE 12 FreITEr )
TEFT WiNE & Faer faw Iy
ATT F g ¥ 60 ARG TTY FT TATET
T T v} osarfaa # oow
fas 71 #9 &F qm@Y Ak afgad o
TS FT AT 9 AL FT A qm 77
AT AT & 60 AT@ ®IA FT FAE
FAW F AT FMAT 2 )1 I TH
A FY 97 aw g FAF 1% frw
F gavgat & frag Fiatangr & wiv
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[ero et AT qredq)

N & | oF AR e § oY Tage
F qarar f g9 a0 w9A A X AN
2 F1 FU81 faw ¥ qwrg far wn
3§ F wfq 2T 8 §orto TTT %7 4T
THY @ I ¥ CF 20 N F Y@ A
S AT T QY Ag 18 W Y fAFe |
T TH(TATHTE AFHI TAATH QAT &Y
ara www § wrg | gEay fanz gfaa d
ot =t Fqf T N TIFETTT FfHWT
¥y ot faeraa B %)

7g Y AATIR BYT TH X ATH AF
Faarad wET A fFY wwR AW o
& g FEATE T AT 1 TTAFR
T IqFT T4 I WIE | T 39 TH
# fawraa it § & 9 qx FrET
adi 75 %y oy & 7 TR TR
qT TFISTIA FHTAT FIT § F Fq
¥ fg a3 3u & wfaT damersa wae
FraTg? Hagarg fF qy gwer
F J= &

Ty FqEAr g fF FRE Qw7
TAM sy g s e fF da @
gTeq W A FAS FTFF TG /T
FAFAEY GATIA FI FH ATTF H=SIERM |
gy ag W w § fF fafmode
getaaT g wfgd, F9 TadY & gedamm
Frar =ifegd, AWML TN FTHIFAT FIAT
=gl | wfFT ag 99 31% grar A8 | |
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oY F FA T A9 §AT A9 4T
oefY ITE & FQA A | TGS Y 997
FIATT /1S FUT FT TS & | TqHT
sfaey 7 &, a8 & Wt weem & ST
ATRATE | TF THC Y AT 7T FT0AT
T 48 2 W1 Ig¥ A< TF WIT
gfss 7@ & ? w9 ow whe
dx e Y faer wnfors gaar wAfaa
AT IS, THHRY JET F QAT 4T
Say oY wigs F95 F Tt § qATHT
FARA R I FA & =igar g fx
HEl AZIET TaF i F o TqedEor
g 1| mfaz faar wfus d9 T @
HEATIFAT ¥ I | AT 1@ qU
e Arg W1 @AT AT § ARy
FUOT 7 TF FAT g7 I FUT 87 FT
#YX Iq91 T AT T FW AL _A
EFAr 4T 7 FAT qT FAEY BF A@ q
FA TGN F FFAT 4Y, gAE §T ¥ F(A
A FT AR 47 7 & gaAac g 5 gaar
I w@EH A7 AN KV ATIEIRAT
TE A | TAF AR F ATIRT TEHFT
AT =TfET

g faar w 3w ¥ A< feafy ag
g 5 $718 ¥ IO & freae qrd
wrar & avd g W I A g g g
Tar w@t gar g 7wl aqmn war fE
& F T I FEI 93 (9T FAF F Tgr
few 7 1 =€ F a7 @Y 942 WiawT 93
Affr A arfasi T FE F T 30 &
50 Sfaae A F 74 80 wfqas aF
T R @ | T A AT IET FIL
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FERHF 1-soT fadr a1 HE &
W 978 Sfama wfus Ak w9F F
80 wfgws afus a3 a6 9 If=a
SEIMAT AT FHATE | AAY AT ¥ @4
TF qAFT GERET § Fraqd: FaHar
mgnardy @ 5w A @A
wefy 4t g 7% 5@ v A 3fg A
3f7 337ar § | 9q F137 fawr Anfasw
dr sfawa a1 9% wlfgw qxra TMawa
& 1 afg 7 & ot v 5T IfaaFrd
FET T FFAT & T 39F Aifwed 71 fag
fwar o awar § ? w7 qar gar § @
T ITAHI FEIAT F I A q@ A0
&1 ot frafaq v arem waer § 9aF
I AT R & T F A ag & W Star
o ®ag w1 F F qUE § W W@ ¥
JaF ST G2 E | HT AT T FT
Y ST F FT AR AfqF g e
Fo5r FX QEART gawarg v gaa
Ifea /¥ =g w6 7 T AT awar g

¢ 2qrerser fael &7 SO WO
g ¥ faar & S faaY & am ax
I 79T 19 ¥ forar &1 AN w0
WA W9 o fFm &) e g e ¥
gt A 21 97 ¥ ¥ w5 et F F
gaNTEF A ad @ g1 FE At
F AR # fawad 9T @ @ &) ozq
fagas @1 ag fawy @ foc & &
TR T @ HAR
HIHIT w0 Agar § e gt W@t
qrra vy frgsa frg § wmo 39 fr
F g4 30 & w71 K AoFy OF e
T g R A guETA FA T
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forrag Y g f& arear frm & F9E
¥ 9q AT A 5w feat P 761
93 sHHE qA Y ATHT A AR IFA
7—21 9% IAHT IAT | T NFR G 9
e w3 Wear G ) ¥ S enr
# T WX Eaweree FAET A1 AR
gAY AT =gy | & agar § 5
{a\t%gm&zfm%{amwaﬁ
stq AT FEG | oA ® AW fAA
§ W & woman ¢ 5 o @ dw
T FT WG 7@ B A AR F @0
RE ug ofvw W ¢ 1 TR EFeTEe
FREY Y AT FTWIRGA g1 AT ST
HHTA Y ITHT FTH HNTIATF TG ¢ |
IHT W GETH FT FAEEFAT § AR
¥ s Fwar § £ w9 qwx g &
FfF oy IR SAFT & g
Fateer AE1 & AT uTT _Y T fag
qEaEE § |

st Asax gow (9T 59 fae
FX qraq 7F A AT 91T FgAr & | T
qamar § f6 37 BeT AW & 9T § AR
g ¥IT T AT R € ¥ BT A ATIERT
HYe sweta fargE € 1 o faw s o
g & o1 @ & e Fae
1963 STHT T &F91 6 & 98 FgaAT & °

“For the purpose of enabling the
committee to discharge its func-
tions under this Act, the Central
Government may after appropria-
tions made by Parliament by law
in this connection pay to the com-
mittee each financial year such
sums of money as the Government
consider necessary as grant or loan
or...”
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[t 5= == wvm)
¥ wrad qeeT Wgar § fF et e
o1 qiferaTiE F qoTY T § .59 A
1 AT fF mody gt 7 Al
qedafaw FeAr g 77 IR T F fag
FITE TAX @9 FT T&T W, TAAT
qar AR Tifgd e o oww W
TS FNT B §F 7Y I W@ & | A
ST $EFEd TG & FT ITH F AT A
ST AT 4T § W T i e Ay
gais far &, 71 w41 5t & faams
F1E UHaA far & 1 1963 F a1E T4y
W A F q< AOFH 99 fao 7 g
FA FT €T TEGA §E & AR -
¥zg T FT w9 wQ § f5 gqT ww@_w
TOHE ARy | WM ¥EREdw
Tafaw ST ARY & | AT IF A A3
goalk fg o  wyEr dwwergd
ST ¥ FHEAT § ;T F A AT
g7 78 Teafaw L aRq § ? Far gy
FEiEREae’ ¥fagarwRarer
ATfe aF 9% ART FET FHREAT Tqfaa
F47 7 FII § ? AT I A A
ATEOT T TeaTfertm FEAT 1T |
TG FF ATREAT F 9 9 fofam
FIUT 7T A Y THEST FTAT ATGATE ?
1971 ¥ §IHTT X Fe Ir37 Farmafag
F FeAgT FX F 9 0F A A
gefgas Fred de wefaq gFK frar
qr | A A 1973 F R A &
¥ g wrgar g fr 9w ko Fwm w7
T & A FT I A F g
forar T § g AgY 1w sy fraAr
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Tg L 1w T FEA @ g g
A AT wRy § 1| warw ag § %
T AT T ¥ fRaR wagd FroFW
¥ gz fagr smaT € )

FIFT T TH FAL a#ri, fag &
JARAT Y QT §EF TATHT QATEE FIEX
¢ | @ feaafs 7 axwe R oF i
g FIA AT T HEeEar 9sv ¢
QT GERTE X TFEET TRTEras
T4 FAT AEAT S ? A FHEN BT FT
€ & WX IF AT 47 7@ gfad § |
qT FATT 547 F g0 TF fgegasr qage
FA K AT 90T § 7 3T fa¥IE A
F31 a1 § 7 wdve gav & fag 394
T AT B

“In discharging the functions

under this section, the Tribunal
may, subject to any rules that may
be made in this behalf, follow such
procedure as it thinks fit.”
waty fr:174 ag ST AT,
foa 1 7z 3faa x| ag fafaw
SIS #78 & qarfaw #1737 T 57
Fa1 ag ATFAZ et o fefagrm ?

TTH M FFTATR

“The Tribunal shall have all the
powers of a civil court while try-
ing a suit...”

What is that suit? It is only appeal

which you are providing under sec-
tion 5.

THE W FET TR

consist of a
Joint

The Committee will
Chairman, Vice-Chairman,
Secretary and other members.
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w4 ot fefagm M, s@ a7 S
) FEM 7 @eE qHT FW ER 7
@ fagas & wgr o § 5 feagma
AT FY TEHA F GIAT, TTFAC AT
g WX cfagg & @awr o &
oA 7 o § fF e fgsgae Ay
| T F:X W Y AR @Sl =i

ECABRGE

™ ¥ wgromr § f5 owadde
AT GG 9T FHEY FY A 7 |
# oz wraar Wgar g fF 1963 F A
TEAdT ¥ AR B T AR
fer &1 (swawm) g Fefaee
gzt Yot fag F & o et &
ST ETRY FT ATTARIAT X
R, g AT FT ANTATIIAT FLAT |

Dr. Ranen Sen knows only one
word. He has not learnt anything
more.

DR. RANEN SEN: You have not
learnt even that.

sgsaA I faw & giede
qY FHA HelT ARET FY q@TT AT
fiF 99 &1 ST FTEN

SHRI B. R. SHUKLA (Bahraich):
Mr. Deputy-Speaker, Sir, I do not feel
very much confident to speak on the
merits of this Bill and the reasons
why this has been brought before this
House. Therefore, I would like to
confine myself to certain formal legal
aspects of the Bill.

Clause 5(b) provides for the con-~
stitution of the Tribunal Clause
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5(c) defines the procedre for hearing
the appeals which would be preferred
against the decisions of the Com-
mittee. Clause 5(c) is a self-con-
tained provision regarding the pro-
cedure, regarding limitation and con-
donation of the limitation. Then,
sub-clause (8) of 5(c) provides that
the functions of the Tribunal shall be
subject to any rules that may be made
in this behalf and till then it shall
follow such procedure as it thinks
fit. So, the procedure may be pres-
cribed under the rules. But if the
procedure is not prescribed under the
rule-making power, then the Tribunal
shall have the option or liberty to
decide the matter ag it thinks fit. My
submission is that subordinate legis-
lation under the delegation of legis-
lative power is well-known to modern
jurisprudence. But excessive delega-
tion of legislative function to a per-
son or a tribunal is certainly uncon-
constitutional. So, it comes to this
that in case no rules are framed
under sub-section (6) then the Tri-
bunal can decide the case as it thinks
fit. It means that this House of
Parliament, is abdicating its power of
legislative functioning to a Tribunal
but this is unconstitutional. This in-
troduces an element of uncertainty so
far as the legal aspect of the matter
is concerned.

Sub-clause (7) says that the Tri-
bunal shall have the power of a civil
court trying a suit under the Civil
Procedure Code. I understand this
does not mean that it will function as
a trial court; it will simply assume the
power which court of law has got
under the Civil Procedure Code in
trying a suit.

It means that there are three types
of procedure contemplated for the
functioning of the Tribunal, namely,
the rules framed thereunder, the pro-
visions contained in clause 5(c) and
the arbitrary procedure which the
Tribunal can follow if it thinks fit.
My submission is that this is not a
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very harmonious way of making
legislative provision. It appears ano-
malous, self-contradictory and irrele-
vant. Therefore, my submission is
that suitable amendment be made
that in disposing of an appeal under
clause 5(c), the Civil Procedure Code
so far as it is not repugnant to the
provisions of this Bill shall be appli-
cable.

*SHRI E. R. KRISHNAN (Salem):
Hon. Mr. Deputy Speaker, Sir, I rise
to say a few words on behalf of my
party, the Dravida Munnetra Kazha-
gam, on The Textiles Committee
(Amendment), Bill, 1973 which has
been moved by the hon. Minister of
Commerce.

Sir, the Textiles Committee has
been set up under the Textiles Com-
mittee Act, 1963 for securing standard
qualities of textiles for internal as
well as external marketing and manu-

facture and use of standard type of .

textile machinery. This Committee
is authorised under Section 12 of the
Act to levy such fees ag may be
prescribed by rules for the inspection
and examination of textiles and textile
machinery and for any other service
which the Committee may render to
the manufacturers of textiles and
textile machinery. On account of the
ever-expanding activities of the Com-
mittee it has become necessary to take
steps to augment the resources of the
Textiles Committee. This amending
Bill provides for the levy of a cess
as a duty of excise on all textiles and
textile machinery at such rate not
exceeding one per cent ad wvalorem.
One redeeming and welcoming
feature of this amending Bill is that
the handloom and powerloom textiles
have been exempted from this addi-
tional levy. I wholeheartedly wel-
come the exemption of textiles manu-
factured by handloom and powerloom
industries.
Sir, this

Committee has been
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entrusted with the onerous task of
ensuring manufacture and use of
standard of textile machinery. 1
wonder whether the Committee has so
far been able to pay proper attention
to the question of inspection of textile
machinery. You must be aware of
the fact that in almost all the textile
mills the machinery are worn-out and
outdated. You cannot expect that
standard quality cloth can be pro-
duced from such worn-out and out-
dated textile machinery.

304-

Besides this, during 1970-71 Rs. 7.12
crores worth of textile machinery and
spare parts and in 1971-72 Rs. 6.05
crores worth of textile machinery and
spare parts were exported from our
country. I would like to know whe-
ther the Textile Committee could
inspect all the machinery and spare
parts that were exported in any year.
I get this genuine doubt because on
page 124 of the Annual Report of the
Ministry of Commerce, 1972-73, you
will find that only 18 vital components
alone had been inspected by the Tex-
tile Committee.

On this very same page, it ig also
mentioned that the textile machinery
were inspected by this Committee.
There is no mention as to how many
machinery were inspected, what were
the observations of the Committee in
regard to the textile machinery, what
were the suggestions made by the
Committee for repairing and for re-
placing and whether these observa-
tions and suggestions of the Committee
were implemented by the mill-owners.
It is very necessary that the activities
of the Textile Committee should be
indicated in an exclusive Appendix
to the Annual Report of the Ministry
of Commerce. If it is found that some
more money is required for inspect-
ing and examining all the textile
machinery in the country, T am sure
that this House will unreservedly and
unhesitatingly give its approval for
even additional levy.

*The original speech was delivered in Tamil.
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I would like to point out that none
in this House can dispute the necessity
for producing standard qualities of
cloth both for export and for internal
consumption. It must be pointed out
here that unless raw cotton, especially
superior varieties of cotton, in suffi-
cient quantities at moderate price is
supplied to the textile industry, the
price of yarn will continue to soar
higher and higher. We are importing
annually superier variety of cotton
required by the handloom and power-
loom industry from Egypt, Sudan and
other African countries to the tune
of Rs. 100 crores. Even though it is
meant for handloom industry, there is
the import duty of 40 per cent on’
raw cotton. Sir, 40 per cent import
duty on raw cotton is unreasonably
high and this sky-rockets the price
of yarn. I demand that the import
duty of 40 per cent on raw cotton
should be repealed forthwith. While
the price of yarn has been controlled,
it is regrettable that there is no con.
trol on the distribution of yarn. This
comes handy to the mill-owners. They
prepare the bills for the supply of
yarn at controlled rate and take the
excess money under the table. The
fact that there is no control on the
distribution of yarn has enabled the
mill-owners to appropriate huge pro-
fits from the sale of yarn. I would
urge upon the hon. Minister of Com-
merce that the diswribution of yarn
should be controlled at once and the
State Governments should be entrust-
ed with the duty of distributing the
yarn to the handloom weavers. When
the indigenous demand for yarn re-
mains unfulfilled, there is no meaning
in exporting the yarn. I suggest that
the export of yarn should be banned.
In September this year, the Chairman
of the National Textile Corporation
Shri Tripathi expressed his dissatis-
faction about the production and dis-
tribution of yarn as also the fixation
of the price of yarn without fixing the
price of raw cotton. He was of the
view that a ceiling should be fixed
on the selling price of raw cotton.
Before he tendered his resignation, he
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expressed his views in public. I
suggest that the Ministry of Commerce
should give serious consideration to
the views expressed by the former
Chairman of the National Textiles
Corporation.

Coming to the question of art silk
yarn, rayon yarn, nylon yarn etc. I
wish to say that the situation in the
country has assumed alarming pro-
portions. In Tamil Nadu alone 1.5
lakhs of handloom weavers are depen-
dent on the art silk yarn for their
livelihood. The price as fixed by the
Government for 454 grams of art silk
yarn is Rs. 6.70 and in the open
market it is sold at Rs. 27.00. The
lakhs of hondloom weavers engaged
in this industry are facing untold
miseries on account of the high price
prevailing in the open market. All
the art silk yarn produced in the
country are allotted through the
Central Committee in Bombay. This
Central Committee has been constitut.
ed by the Central Government. 20
per cent of the production is allotted
to the exporters of art silk textiles.
Out of the remaining 80 per cent, 40
per cent is allotted through the re-
gional committees of this Central
Committee and 40 per cent is allotted
to the open market. I have no hesita-
tion in saying that these regional
committees are bogus committees.
It is common knowledge that the
actual handloom weavers are not
getting their requirement. Only the
intermediaries are able to derive
maximum financial advantage from
this procedure. In 1969 the Govern-
ment of India directed the Tariff
Commission to go into the cost struc-
ture of nylon yarn, rayon yarn,
staple fibre etc. and also to suggest
methods for fair distribution of the
yarn at reasonable prices. The Tariff
Commission submitted its report in
December, 1970. It is un‘ortunate
that the Government have not imple-
mented the recommendations and
suggestions contained in this Report.
Here, I would also point out that the
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Central Committee’s voluntary agree-
ment scheme is to end in December
this year. I am strongly of the view
that on no account this scheme or the
Central Committee should be given
fresh lease of life.
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I would like to say here that all the
powers of distribution of art silk
yarn, nylon yarn, staple fibre etc. are
in the hands of the Central Govern-
ment,

MR. DEPUTY-SPEAKER: This is
a much broader question.

SHRI E. R. KRISHNAN: Sijr, this
is-very important so far as my con-
stituency is concerned. When the
Central Government have all the
powers of distribution of art silk yarn,
the members of the Congress Party in
Tamil Nadu under the leadership of
Shri A. Balasubramaniam, M.L.A. have
given notice of agitation on November
16, in this matter to the State Gov-
ernment of Tamil Nadu, which is
helpless so far as the issues for agita-
tion are concerned. The Tamil Nadu
Government have repeatedly and
frequently brought to the notice of
the Central Government that the situa-
tion is becoming grave and early
steps should be taken in this matter.
The State Government have also
suggested the abolition of the regional
committee and the distribution of art
silk yarn to genuine handloom
weavers should be entrusted to the
State Government. But the plea of
the State Government has not yet
been heeded to by the Central Gov-
ernment. It is ludicrous that the
members of the Congress Party in
Tamil Nadu should hiame the State
Government, when all the nowers of
distribution are in the hands of the
Central Government.

The agitators of the Congress Party
in Tamil Nadu are asking for timely
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and adequate supply of art silk yarn
at fair price to the genuine handloom
weavers engaged in this industry.
They want the abolition of the
regional committee. They are de-
manding that the procurement and
distribution of art silk yarn should be
done by the State Government. T
want to know whether the Central
Government of the very same Cong-
ress Party will concede the demands
of their partymen in Tamil Nadu.
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Before I conclude, I would urge
upon the hon. Minister of Commerce
that the suggestions made by the
Tamil Nadu Government should be
accepted by the Central Government
and the needful done without any
further loss of time.

SHRI N. TOMBI SINGH (Inner
Manipur): Mr. Deputy-Speaker, Sir,
1 support and welcome this Bill. This
is a very welcome measure. It is
very encouraging that the Govern-
ment has come to realise the need for
standardisation and a strict control in
respect of quality of textiles and
textile machinery not only for export
but also for the internal market. I
am absolutely in agreement with the
views expressed by my hon. friends,_
Shri Damani and Shri Ramsingh’
Bhai Verma. I do not like to repeat
them. 1 would like to confine my
observations to the aspect of the
textile industry covered by khadi and
handloom, representing as I do a
State of weavers. As you know, Sir,
my State, the State of Manipur, is
known as either a State of dances or a
State of weavers. Both are correct.
In my own house, for your informa-
tion, I am running three handlooms
and one waist loom. This is a very
respectable profession there. The
aspect of quality control for khadi and
business in the internal market as
business in the internal market as
well as in the export market remain
something to be attended to.
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15.54 hrs.
[SHrr K. N. TiwARY in the Chair]

Everybody must have heard of the
massive rush for khadi cloth these
days. Only today, in the newspapers,
we have seen that the Khadi Gramo-
dhyog, Delhi, has announced that they
have been able to sell in the course
of the last one month more than
Rs. 30 lakhs worth of cloth. On the
last day of the business, according to
the announcement, more than Rs. 3
lakhs worth of cloth were sold. My
congratulations to this sector. This
is an ample indication that khadi is
becoming more and more popular.
This is about the internal market.
What about the external market? In
the international market also khadi is
becoming more and more popular.
Here, khadi represents our ancient
weaving talents, design talents and the
taste for colour and so many other
aspects attached to it. Whether khadi
and handloom bring us sufficient
amount of foreign exchange or not is
not very important in my view. I do
not like to minimise the importance
of textile mills. But, now the sector
represented by khadi and handloom
needs to be attended to with much
more emphasis than it is done to-day.
What do we find in this sector? We
lack co-ordination., we lack control
over quality and what I would like to
suggest particularly for khadi and
handloom is this. I do not like to
mention particular regions. There
are southern as also the eastern re-
gions where handloom is very popular
and khadi, of course, is more or less
a matter of a very general and
national interest. Taking all these
aspects in view, I would like to suggest
that the machinery to control and
also to regulate the quality and
marketing facilities for handloom and
khadi shall have to be strengthened.

The Bill mentions and the original
Act also mentioned certain provisions
for exempting fees for inspection.
Perhaps, the Government have in
mind the sectors of handloom and

Jaw
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khadi.. We must be very clear about
that because charging of fees for in-
spection in respect of khadi and hand-
loom should not be there as we are
concerned not only with the quality
control but also we have to feed and.
nourish and provide all the necessi-
ties of this sector. And sometimes,
if necessary, just as we have to beat
the child and punish it for better ends
and for jts improtement, so also we
have to see whether in these indus-
tries, particularly, khadi and hand-
loom, real sympathetic assistance is
needed side by side with measures of
control. If the Government has not
come to their rescue by way of supply
of yarn, proper design and marketing
facilities and also by way of setting
up a machinery to control and re-
gulate for internal as well as external
markets, then, perhaps, only inspect-
ing of the products will not lead the
Government or the products any-
where.

Therefore, I suggest that so far as
khadi and handloom are concerned,
the Government should look into the
supply of yarn, right quality and also
design. With regard to weaving, so
far as handloom weaving is concern-
ed, it is just like writing poetry A
poet, however great he may be, may
not be writing good poetry throughout
his career. Sometimes, he may write
sub-standard poetry also. On average
he writes good poetry and is adjudged
a good poet. Now, in the case of
designing and weaving also as also
making of colour all designs and
colours do not succeed. Only some
are acceptable according to the tastes
of the particular generation, we have
to depend on certain researches and
on a very, I should say, dynamic
machinery to be established in all
States and to be co-ordinated by the
Centre to pick out such accepted de-
signs and colours for extensive pro-
duction. T would, therefore suggest
that we control quality and also-
provide the machinery, the infra-
structure and other necessary things:
which lead to quality production.
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[Shri N. Tombi Singh]

I would like to draw the attention
of the Government to this fact. I do
not know whether this is the relevant
forum for discussing about the hand-
loom industry in Manipur. But, the
State being under the President’s rule,
I think that there is much relevance.
I therefore crave your indulgence to
allow me one or two minutes. And
then I shall conclude.

I would like to draw the attention
of the Government to the fate of the
handloom industry in Manipur. We
have been demanding establishment
of a separate directorate for this
purpose in the last many years but
the same has not been done. We have
also been demanding for ensuring
supply of the right count of yarn and
at the right time to the weaver. This
too has not been done. Weaving how-
ever continues to be part and parcel
of the people’s social and economic
life. If anything can be done during
the President’s rule in Manipur, this
will be a most welcome step if the
.Government of India can take measu-
res to establish a separate directorate
and task force for handloom and to

- provide it there with the necessary
machinery and other means by which
the weavers may receive cheap yarn
and of the right count and in right
time. The Government should help
them in marketing the products so
that the middle-men will not be able
to exploit them any more. I, there-
fore, say that it will be a most wel-
come step if, during the President’s
rule, the Government of India gives
-due attention to this problem.

Coming to the general aspect of
the handloom all over the country,
my suggestion is that we have to re-
‘think about the performance on the
export sector. The credit for the
amount of foreign exchange that has
been earned by khadi and handloom
in the matter of its export goes to the
design and craftsmanship of weaving
done here. Leaving apart the
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in this sector it is this which creates
an image of our country in the foreign
countries. The whole of vur tradi-
tion is for capturing the hearts of
other countries. Therefore, I hope this
aspect should receive fresh attention
of the Government.

With these few words, I support the
Bill.

SHRI P. M. MEHTA (Bhavnagar):
Mr. Chairman, Sir, this Bill is to levy
a cess at the rate not exceeding one
per cent ad wvalorem on all textiles
and textile machinery. It imposes a
cess of the order of Rs. 8 crores on
the consumers—on the people. The
amount is going to be credited to the
Consolidated Fund and then it will be
utilised for the purpose maintained in
the Bill.

This is not a proper way to tax the
people. Apart from this, the prices
of cotton textiles and the cloth have
gone up so high that the Government
was compeled to introduce a scheme
to weave cloth at a cheaper rate
which is called ‘quality controlled
cloth’. But, this controlled cloth is not
available in any part of the country.
The consumers do not get it at all..
Mr. Chairman. Sir, you are well
aware of the situation that the con-
sumers do not get a metre of con-
trolled cloth at the controlled price
in the market in the whole of India.

DR. RANEN SEN: Because it is not
produced.

SHRI P. M. MEHTA: 1t is not pro-
duced. It goes to the black market.
There is no adequate distribution
system to make it reach the consumer.

The handloom and the powerloom
industry are exempted from the cess.
In the same way, controlled cloth also
should be exempted from the cess.
Otherwise, the price of the controlled
clothi also will go up very high. Even
at present, the ordinary consumers
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are not finding it possible to purchase
cloth from the market, and if this cess
is levied, the price will go up still
further, and therefore, the whole
scheme will fail. So, I would urge
that controlled cloth should be ex-
empted from the cess.

My second point is regarding the
rates. If it is levied at the rate of
.one per cent, if will fetch an amount
of Rs. 8 crores to Government. But
this Bill does not indicate the require-
ments of the Textile Committee,
what schemes they want to implement
in the current year and what schemes
they want to implement during the
coming plan. Government should
come forward before the House with
details of the requirements of the
Textile Committee and they should
levy the cess only with the approval
of the House. In any case, controlled
cloth should be exempted from the
«cess.

ot 7w frmite oy (9T ) -
wwafa o, & @ fagas &1 FadA
T Ffw ggrgwrg | 3w AT
geet 7 39 uw whawa ¥9 o3 grofe
*r & #AIX 98 Famar @ fF FaEy 9T oy
TFTET gAY ] 99 ¥ G WY
T[T TR AL @Y R wfaw
T AT F FE ArAwgHaT T@¢ L |
F}qq  g9q W@ Y F fq a1 0w
FqT TO¥ ¥ fag 7z wiafe aw
Y WA AT w@r ¥ ! ag I
A g 9w wEara A o7 gHAT ¥ 0
v ot FE 3F9 FT ATHAT A, T A
Jg FgT T gFar g fF g F 9w
qgy ¥ & TN g FAT § A fare
o7 & A AT 9w | SfEw @
TF @0 qr wgAr @ AR & smaar
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St AT e wet w4 ITFIH T
Fm agl, I9F gL WE AT AT

§ magqa ar |
SHRI S. M. BANERJEE (Kan-
pur): Mr. Chairman Sir, although

many points have been covered by
my hon. friend Dr. Ranen Sen who
spoke on behalf of my Group, there
are certain aspects of the Bill which
need clarification, and I would request
the hon. Minister to clarify those few

points

After reading the Statement of
Objects and Reasons, it is found that
by imposing one per cent additional
cess ad valorem—this is one of the
recommendations of the Textiles
Committee—probably the Government
is going to collect nearly Rs. 5 crores
to Rs. 6 crores. The new seclion 3F
which is sought to be added by this
amending Bill says:—

“The proceeds of the duty of
excise collected under section 5A,
reduced by the cost of collection as
determined by the Central Govern-
ment, shall first be credited to the
Consilidated Fungq of India and the
Central Government may, after due
appropriation made by Parliament
by law, pay to the Committee from
out of such proceeds, such sums of
money as it thinks fit for being uti-
lised for the purposes of this Act.”

It clearly means that it is an addi-
tional cess which is going to be im-
posed or levied and which will
ultimately fall as a burden on the
shoulders of the consumer, because
the prices have already gone very
high.

I come from Kanpur where prac-
tically all the textile mills are manu-
facturing only medium and coarse
cloth. Some of them are manufactur-
ing superfine cloth, but the practice
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in this country is that the coarse
cloth is being sold as medium, medium
is sold as fine and fine as superfine.
So, superfine cloth is not available at
all actualy, and in the name of selling
superfine cloth, other types are sold.
A pair of dhoties manufactured by
any textile unit or factory, say in
Bombay or Ahmedabad especially,
costs Rs. 56. It is Rs. 56 a pair, for
a superfine variety of dhoti. If you
really compare it with the dhoties of
1955 or 1956, if there are any kept as
a sample in your house, you will find
that the present-day variety is much
inferior to the old one. So, in the
name of improving the quality of
cloth, this cess is being imposed. I
would like to know what percentage
will go actually to the Textiles Com-
mittee for this purpose, and what is
going to be the positive going to the
Government. According to me, this
Is another way of putting the burden
on the consumer in the name of a
levy. It shall not have been done in
this fashion, because the prices of
textile articles, whether it is dhoti
or shirting or anything, are so high
in the country today that people are
unable to buy anything. They are
switching over to hancdloom products
As my hon. friend Shri Tombi Singh
correctly said, this time the rush was
so great for handloom products, hand-
loom cloth, that there was hardly
anything left. This concession was
given for a month or so in connection
with Gandhiji's birtaday—2n¢ O ‘tober
onwards. The cost of a Kkhadj shirt.
whether coloured or white, was hard-
ly Rs. 12 to Rs. 14 a piece. Nobody
can possibly purchase a cloth and
get a shirt stitched or manufactured
out of it at a cost of just Rs. 13 or
SO.

So, if the intention of the Govern-
ment is to provide cheap cloth, shirt-
ing or dhoti or any other thing, rea-
sonahly priced, why this levy. which
is going to increase the price of cloth
all round? I want an assurance from
the hon. Minister in this regard. This
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fresh levy is in addition to the exist-
ing duties. It is clear, whom you
read the new section 5A which says: —

“The duty of excise levied under
sub-section (1) shall be in addi-
tion to any cess or quty leviable on
textiles or textile machinery under
any other law for the time being in
force.”

S), this is in addition. So, I request
the hon. Minister to clarify it, and
avoid this double taxation. The levy
which is existing at present is enough;
let us not add another burden on
the common man, because I think ul-
timately this will have to be borne by
the consumer.

With these words, I request the hon.
Minister to clarify the position so
that we wil] be satisfied that none of
these measures is going to tax the
poor further. Otherwise, this is
another way of taxing the poor people,
in a very circuitous manner, to the
tune of Rs. 6 crores.

SHRI M. RAM GOPAL REDDY
(Nizamabad): I want to make only
one point. I request the hon. Minis-
ter to expand the scope of the Bill
to cover inspection of the machinery
of the old mills and also ar:ange for
the replacement of the old machinery.
Some of our textile mills are 120
years old and they have to be moder-
nised. The mill owners are not
modernising them. So many mills
are, therefore, becoming sick and the
Government is being forced to take
them over. We are able to produce
textile machinery in our country.
Every year we are producing machi-
nery worth Rs. 60 crores. Unfortuna-
tely the textile mills are not utilising
this machinery. Therefore, 50 per
cent of this is exported. We are not
in a position to utilise even Rs. 30
crores worth of machinery.

I want to know from the hon.
Minister how he is going to force the
mill owners to modernise the mills.
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Otherwise all the mills will become
sick and the Government will have
to take over all of them. We have to
invest enormous sums of money to
modernise sick mills. The owners are
diverting their profits to other busi-
nesses. They should be forced to
invest all their money in moderni-a-
tion of these textile mills.
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Shri Ram Singh said that the cost
of cotton had gone down whereas the
cost of cloth had gone up. There is
reason for that. The inputs in the
manufacture of cloth have gone up.
The wage bill has gone up t‘>y three
or four times. Even when the labou-

rers are on an illegal strikes they
have to be paid bonus. That is why
cloth has become very costly. But

the efficiency of the labour has gone
down. They are working only 50 per
cent of their capacity, but they are
taking full pay. Half work and full
pay—that is the rule. The day is not
far off when it will be no work, but
full pay....(Interruptions). Where-
ever the INTUC units are there, ths
workers are working conscientiously
and wherever the communist unions
are there they are not only not
working properly but they are hinder-
ing the loyal workers in work. That
is why the mills are incurring losses.
Our Prime Minister the other day
said in the party meeting that it they
put a stop to these illegal strikes for
three or four years to come, our
country could improve. In spite of
their hindrances the country will go
ahcad under the leadership of Shri-
mati Indira Gandhi..... (Interrup-
tions). '

Y gww weT wemT (ALA)
gamfs o, fa3w sy F4T @Y
fom ¥ Fcaw § & g5 & fadw
Fwar g1z faq F Areaw AR I
S ar wer 2
I A &1 wqq TAGT 9T 93X qieI0
2 WO EAT AT AEY §

1 Siqa|, a0
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IQET TATET A GG AT FE AT
St St fAE & & qMF g T 8,
a @g W & = & fAAr
e a fadl & gFES § g
1 wfad< oz A wfaw afw awr &)
ag1 9T AMT THC F G120 1T & |
g At fae & fqg @dear Jar 2
IY & HHIT W FIGT FIETAT FQ § |
g & A1 wevwe fafesa gar & aar
fomd amm adey § IaFr I
faeea & foar 9mar &)

S FAEY g 3 FO A FC GV
g TAAH wes A, EFAwT A
oy r&nagahwm%mm'
| W A faRe & q@r
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g TEf Ffad) w=ey &Y, fad SEar
nseY wm Qi g9 WUF T wiga
it mr 7 @s

ST AT ASTE T @Y E ITE0 AT
w3 | gmT g & 5 ST 20
HZX FT A ghar 8 I 18 HeT &
Fqgr faddar § 1 WX O A Iy
g2 o FqsT 3@ AWK fAwerar &
TIFY T TFR A fowrmd ws F
I Q@ Faqr qisq o A w77
arfeay #R SRR § 39 IFR &
g g & fasamraragfaw @
wifaay & qar s faw A §
Y 3] THTT F FH TS AT E | BV g
T Y EIF F A § a1 FT IAHT
awar 2

ag Y g AT AT @ E A g
afad T 1 HOEr ™Y ;W FOS
& TAFH RO | qgmtm!r{
& gy aen &1 faw wfad gAET
|TH TS FT  AWAT HATHI FATCT |
T wE S AN & oF wfaew
& FT F1 UEI § ag qga U A
THEHT HIW L TQET I qST ATAT ] |
@ A & mw ¥ s w7ar §

-~

i g7 fam #1 arfew 7 &

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Sir, I must thank hon. Members who
have spoken on this Bill, sometimes on
general principles and sometimes on
details. Many points and issues have
been raised. In the course of my
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reply I would like to touch upon
only the main points. Even though
I may not touch on each of the prob-
lems or issues raised by my friends,
I can assure you, Sir, that T have taken
due note of their contentions.
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Shri Datta referred to the poor
quality of the textiles allegedly ex-
ported by us to Bangladesh. As you
may be! aware, this has been discussed
in the press and the public for a long
time. I would like to say that Gov-
ernment had no particular say im
this matter because on an urgent re-
quest from the Bangladesh Govern-
ment some textile supplies had to be
rushed, air-lifted, to Bangladesh. So,
the requisite inspection could not be
enforced.

DR. RANEN SEN: But the STC did
it. »

PROF. D. P. CATTOPADHYAYA~
It was also the responsibility of the
other party to inspect the quality.
Because of the speed at which it had
to be done, the quality could not be
checked. But this time when we
entered into a trade agreement with
Bangladesh we have stipulated that
there should be double inspection.
Whether the Bangladesh Government
can or cannot organise inspection, we
on our own have done it and will do
it. But double inspection is a time-
consuming affair and time is the
essence of the whole thing. Som-
times, even if we want to inspect a
thing, it is not always possible for
the Bangladesh Gove:nment to agree
to it. But I may tell you that we
are taking every possible measure s0
that the textiles we export to Bangla-
desh are free from the blemishes
referred to by hon. Members.

It has been stated by Dr. Sen and
also by Shri Datta that there are a lot
of complaints against our textile
goods. The facts do not bear out
these allegations. Out of the 70,000
consignments we have exported last
year we have received complaints
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only in respect of ten. But I am not
taking a very complacent attitude
about our quality control machinery.
In fact, one of the purposes of bring-
ing this amendment is to ensure fur-
ther strengthening of our quality
control machinery. At the same time,
I would say that we ourselves should
not exaggerate it or paint a very
ainfavourable picture because that may
damage our cause. Of course, 1 ap-
Jpreciate the motive of the hon. Mem-
bers who want to highlight this so
‘that we can improve the quality and
thereby improve the performance of
our exports. We can assure you that
‘we are very much at it.

‘Shri Damani and many other friends
:asked why we are imposing a levy of
©ne per cent which will give a reve-
nue of about Rs. 8 crores. A close
reading of the actual words of the
.amending Bill will indicate it very
«clearly that we have only said that
it should not exceed one per cent. Iu
my ekplanatory note I have said that
‘we will fix the rate after assessment
.and inspection and that we will not
.necessarily fix it at one per cent and
«collect Rs. 8 crores. It is the maxi-
mum ceiling, not exceeding 1 per cent.
‘'We are not necessarily hitting or
touching the ceiling. What actually
‘we will raise depends upon our
wrequirement. So, I cannot give any
accurate figure. If our inspection
machinery is to be further strengthen-
ed, if our production base is to be
further  augmented, our  money
requirement will be greater. Instead
.of coming frequently before the
House, we are making that much
provision.

Now, we are spending Rs. 80 lakhs.
But according to our present calcu-
lation, we may need Rs. 1.20 crores
or Rs. 1.30 crores. This is not a
static figure as-there is a large de-
mand, an increasing demand, a phcio-
menal demand, for our textiles. Our
production line is going to be signifi-
«cantly augmented, deepened

and,
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broadened. Therefore, our quality
control machinery in the light of the
increased demand for our goods may
have to be increased. We have made
that provision of 1 per cent legally.
Actually, we may not ourselves avail
of that.

Dr. Ranen Sen also referred about
the complaints from socialist coun-
tries. About Bangladesh, we have
received some complaints. But from
our socialist friends, we have not
received any complaint whatsoever.

Mr. Limaye spoke about adequacy
of 3 per cent. At present, perhaps,
even } per cent will not be necessary.
As 1 have already submitted, in view
of the increasing and sustained de-
mand for our goods, our inspection
machinery has to be improved and
incroased. Therefore, we have made
a provision for that.

Mr. Ramsingh Bhai Verma spoke
quantity of per capita consumption of
textiles. He said, perhaps, our cloth
availability has come down to 12
metres per head. It is not that bad.
It is 14.96 metres per head. Our
annual production of mill-made cotton
textiles now is about 4,000 million
metres.

Many friends referred to high rate
of profits being reaped by the textile
industry. As you know, there are
different ways of calculating profit.
Profit may be| calculated on the basis
of total sale proceeds in relation to
a particular base year or just the
previous base year. There is another
way of calculating return on the
capital investment. The more scien-
tific way of calculating the return is
on the basis of capital investment.
We find, in 1972-73, the net profit on
saies in the textile industry was 4.1
per cent as against 2.4 per cent in
1971-72. What 1 would like to point
out is that while it is an irrefutable
fact that the textile industry fetched
a better profit of 4.1 per cent in
19Y72-73, perhaps, it will not be correct
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to say that it is a huge profit or a
massive profit.

DR. RANEN SEN: Your calcula-
tion is based on....

PROF. D. P. CATTOPADHYAYA:
It is based on the Balance Sheets nf
199 mills and we think that that is a
fairly representative sample, There
may be some inadequacies. If they
are brought to our notice, we will be
glad to look into them....

DR. RANEN SEN: It is a well
known fact that the Balance Sheets
are manipulated, whether in the in-
dustry or in the Government.

PROF. D. P. CATTOPADHYAYA:
I would not comment on that aspect.
But I have said that in the light of
the available facts and figures.
Whether the facts and figures are
concocted or manipulated is a matter
of judgment, and I am not sitting in
judgment at the moment on the floor
of the House.

Shri P. M. Mehta has requested
that controlled cloth could be exempted
from the purview of this Bill. This
is a worth-considering suggestion and
it will be considered.

Shri Tombi Singh asked whether
handloom could be exempted from
the purview of this Bill. It is al-
ready exempted.

1 would like! to say that our Minis-
try is at the moment engaged in an
exercise to evolve an integrated tex-
tile policy because a textile policy
cannot be rationally formulated unless
we integrate the different sectors,
i.e., the mill sector, the handloom
sector, the powerloom sector, the
price structure of raw cotton itself,
the export sector, home consumption,
ettc., so that all the facets of the indus-
try could be rationally integrated
and the price mechanism could be
disciplined and controlled. We ware
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looking into the matter, and by the
end of this month or early next
month, we hope we will come to a.
conclusion and come before the House
and inform it.
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DR. RANEN SEN: One very im-
portant point has been missed by
almost all speakers and that is in.
regard to the apprehension about
price rise. What has he to say about
that?

MR. CHAIRMAN: The question is:

“That the Bill to amend the
Textiles Committee Act, 1963, be
taken into consideration.”

The motion was adopred.

MR. CHAIRMAN: Now we take up-
clause-by-clause consideration. There
are no amendments to Clauses 2 to 5.
I shall put them all together to the
vote of the House.

The question is:

“That Clauses 2 to 5 stand part
of the Bill.”

The motion was adopted.

Clauses 2 to 5 were added to the

Bill.

Clause 68— (Insertion of mew sections
5A, 5B, 5C, 5D, 5E and 5F).

MR. CHAIRMAN: Ther¢| are three
amendments to Clause 6 in the name
of Shri M. C. Daga. Is he moving

them?
SHRI M. C. DAGA (Pali): I am
not moving amendment No. 1. I am

moving amendments Nos. 2 and 3.
I beg to move:
Page 4, line 34—
for “it thinks fit” substitute

“laid down in the Code of Civil
Procedure, 1908” (2).
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Page 4, line 36,—

for *“trying a suit” substitute—

“hearing an appeal” (3).

MR. CHAIRMAN: Do you want to
speak on your amdndments?

SHR] M. C. DAGA:
a few words.

I want to say

Section 5B reads as follows:

“The Central Government may, by
notification in the Official Gazette,
constitute a Tribunal consisting of
one person, who is or has beer,
or is qualified for appointment as. a
Judge of a High Court and who is
not connected with the Committee,
to exercise the powers and dis-
charge the functions conferred or
imposed on the Tribunal by or
under this Act.”

Section 5C reads as follows:

“An appeal under sub-section (7)
of section 5A may be preferred to
the Tribunal within one month from
the date on which the notice of
demand regarding the assessment is
served on the manufacturer....”
etc., ete.

So, the decision of the Committee
will be appealed against to this Tribu-
nal. Under Section 5A you have given
the power to the appellate court
which will be a Tribunal appointed
by the Government. The Central
Government has appointed this Tri-
bunal and that Tribunal has been
given the appellate powers and that
will be taken into consideration
under sub-section (7). What does
this sub-section say:

“Any manufacturer aggrieved by
an assessment made under this
section may appeal to the Tribunal,
constituted under section 5B for
cancellation or modification of the

assessment.”

Now what I am submitting is that
in discharging the functions under this
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sub-section, the tribunal may be
subject to any rules that may bq
made in this behalf. What are those

Rules? 1t is silent. ‘Such procedures
as it thinks fitt—what is the proce-
dure? There, I have said ‘as laid

down in the Civil Procedure Code’,
because, after all, you are saying that
the Tribunal shall have all the powers
of a civil court while trying a snuit
under the Code of Civil Procedure,
1908, in respect of the following
matters etc. etc. Then why do you
give the Tribunal these powers?
What are the powers? Then in sub-
section (6) of 5C you say:

“In discharging the functions
under this section the Tribunal may,
subject to any rules....”

What ave those rules? The rules still
to be framed by the Government?
You want us to delegate the power
to frame the rules? Then it says:

“....that may be made in this
behalf, follow such procedure as it
thinks fit.”

What is the procdure that it thinks
fit? So. I have said that ‘as it thinks
fit’ should be omitted and replaced by
‘as laid down in the Civil Procedure
Code’. You say that the Tribunal
shall have all the powers of a civil
court under the Code of Civil Prce-
dure, 1908. Then why do you say
‘as it thinks fit'? Then what is that
‘such procedure’?

PROF. D. P. CHATTOPADHYAYA:
The point is very simple. The clause
6 says on page 4, line 34:

“such procedure as it thinks fit.”

This the hon. Member wants to be
substituted by ‘such procedure as laid
down in the Code of Civil Procedure,
1908’. The point is that this sort of
administrative tribunal setg ils own
procedure and that is why we have
not mentioned it. It is a well-known
practice. ....(Interruptins). Yes scif-
regulatory. So, they auestion of
imposing the Procedure of Civil Pro-
cedure Code is cumbersome; time-
consuming and will not be{ consistent
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with the objective of this sort of
Tribunal. So, the suggestion of my
friend, I find, is not acceptable to me.

SHRI M. C. DAGA: Again in the
sub-clause you have said that the Tri-
bunal shall have all the powers of
a .civil court....

MR. CHAIRMAN: No, please. He
has already replied to it.
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Now, I will put Mr, Daga’s amend-
ments Nos. 2 and 3 to clause 6 to vote.

Amendments Nos. 2 and 3 were put
and negatived.

MR, CHAIRMAN: Now,
tion is:

the ques-

“That clause 6 stand part of the
Bill”.

The motion was adopted.
Clause 6 was added to the Bill.

Clauses 7 to 10 were also added to
the Bill.

Clause 1, the Enacting Formula and
the Title were also added to the Bill.

DR. RANEN SEN: Before that, I
want to speak.

MR. CHAIRMAN: Let the Minister
move that the Bill be passed. And
then you may speak.

SHRI D. P. CHATTOPADHYAYA:
Sir, I move:

“That the Bill be passed.”

MR. CHAIRMAN: Motion moved:
“That the Bill be passed.”

-

DR. RANEN SEN: Sir, the hon.
Minister has replied to some of the
points raised by the speakers here.
He has tried to clarify certain points.
Whether the points made by him are
acceptable to the Members or not, it
js for them to say. One very im-
poriant point has been raised by al-
most all the speakers. That is this.
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Taking advantage of this taxation,
namely, levy of a cess, the industria-
lists will try to raise the price of tex-
tiles. It has been our experience—it
has been stated by all the Members
here—that if one per cent is levied,
then the employers take that oppor-
tunity to raise the price by 10 per cent
or even by 20 per cent, if not, more.
Therefore, this levy being a sort of
an indirect taxation, as has been
mentioned by many other hon. Mem-
bers, we want to know whether the
Government have thought over this
question of taking any measures. I
mean, has the government taken any
measure or is it contemplating any
measure to halt the price has conse-
quent upon this levy.

ot wy fomdy : o S wEET
Fwg 5 1 9@z 7 7FET 8 FUT
zaw) faer Aqar 2, 98 F21 30 FAA
qiferariie #1 4z THATE T AT IR
§ zafqn 7@ faaas & Aza wfywe
¥ g8 Alfefermm & afvd agm &1
wfgsre fasr 9@ | AT 38 W 9yfe
tag @ gmw wife & S Ew A
TFAG A F AL { T F7 TA9T SATET
& "= T gW S 35
¥ fao da= &1 1 95 WEET §
I F fau 9 FT FAT TH FRT
aifgn | WA G AL T A1 g AT
for fadg F7aT 9T |

PROF. D. P. CHATTOPADH-
YAYA: Sir, I forget to clarify that
point which has been raised by Dr.
Ranen Sen and other friends. I
would first of all like to say that the
full ceiling is not being resorted to.
Therefore, we are not taking Rs. 8
crores which we are legally entitled to
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get if this Bill is passed by this Par-
liament. The second point is a larger
one. I have touched wupon it. On
principle I have said that we are
bringing forward an integrated textile
policy wherein we shall take care of
the problem of price rise and I can
assure you that every attempt will
be made by the Ministry to see that
‘the cess is not reflected in the higher
price. I will see to it.

MR. CHAIRMAN: Now, the ques-
tion is:
“That the Bill be passed”
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The motion was adopted.

16.43 hrs, :

DIRECT TAXES (AMENDMENT)

BILL

MR. CHAIRMAN: Now, we take
up the Direct Taxes (Amendment)
Bill.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Sir, I move:

‘That the Bill further to amgnd

the Income-tax Act, 1961, the
Wealth-tax Act, 1957, the Gift-
tax Act, 1958 and the Companies

{Profits): Surtax Act, 1964 and to
provide for certain related mat-
ters, be taken into consideration’.

Sir, in my Budget speech this year,
I had given an indication of certain
measures which Government had in
mind for encouraging industries in
selected sectors and these in back-
ward areas, as also for promotion of
research and development and ex-
ports. I had also assured the hon.
House that necessary legislation to
give effect to these proposals would
be sponsored in the course of the year.
One of the principal objects of the
present Bill is to implement that
assurance. The Bill also contains a
number of other proposals for re-
moving difficulties experienced in the
administration of direct taxation laws
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and for providing tax exemption in
respect of certain categories of
income. :

With a view to encouraging in-
dustries in selected sectors, it is pro-
posed to grant an initial depreciation
allowance of 20 per cent of the cost
of machinery and plant installed after
31st May, 1974. The initial deprecia-
tion allowance will be available in
respect of new machinery and plant
installed for the purposes of produc-
tion of articles and things specified in
the Ninth Schedule propos¢ll to be
inserted in the Income-tax Act.

Selection of industries for the pro-
posed tax concession has been made,
keeping in view the priority from the
angle of exports, essential needs of
intermediate and investment goods,
essential needs of mass consumption,
the existence of capacity, constraints
on production and other relevant fac-
tors.

New machinery and plant installed
for the purposes of generation and
distribution of electricity: or any
other form of power, and new ships
or aircraft acquired by shipping or
aircraft enterprises will also qualify
for initial depreciation. Secondhand
ships which were not previously used
by any person resident in India and
recondition machinery and plant im-
ported from abroad will also be eligi-
ble for the initial depreciation allow-
ance.

The initial depreciation allowance
will not be deductible in computing
the written down value of the asset.
It will, however, be taken into ac-
count in the year in which the asset
is sold, discarded, demolished or des-
troyed or in the year in which. the
normal depreciation tends to exceed
80 per cent of the cost.. The aggre-
gate amount of initial depreciation
and normal depreciation allowance



